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chant Shipping Act, 1958, a copy (in
English and Hindi) of the Ministey of
Shipping and Transport (Transport
Wing) Notification G.S.R. No. 1218
dated the 31st October, 1974, publishing
the Merchant Shipping (Wrecks and Sal-
vage) Rules, 1974 [Placed in Library
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): Sir, T beg 10 lay
on the Table, under sub-section (3) of
section 37 of the Apprenticeship Act,
1961, a copy (in English and Hindi) of
the Ministry of Labour Notification
G.S.R. No. 1224 dated the 29tb Octo-
ber, publishing the Apprenticeship
(Amendment) Rules, 1974. [Placed 1n
Library. See No. LT-85-99/74]

MR. DEPUTY CHAIRMAN: Call-
ing Attention.

SHRI NIREN GHOSH (West Ben-
gal): Sir, I have a submission to make
on a point of order.

st cat Tig (IFeAT) @ Jrwwrafa J
29 W T FgaT § AT B WHg A FAD
wafama § '

REFERENCE TO DEMAND FOR
C.B.I. REPORT ON LICENCE CASE

SHRI LAL K. ADVANI (Delhi): Sir,
_ this House as well as the other House
has been agitated over a matter regard-
ing which we have just been informed
that the Prime Minister, Mrs. Gandhi,
would be making a statement. I am not
aware of the time at which she is to
make a statement.

MR. DEPUTY CHAIRMAN: There
is no time, She would come to the
House and when I permit she would
make a statement. )

SHRI LAL K. ADVANI: That 18
what T have said. I have sought your
permission to rise at the moment be-
cause I would like to recall that yester-
day on behalf of my Party, and subse-
quently endorsed by several prominent

[ RAJYA SABHA ]
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colleagues representing various Parties in
the Opposition here, we had stated that
we are very much agitated over the
Government’s reluctance to share with
this House the investigation report, the
inquiry report, of the C.B.l. about
licence scandal, and we had also stated
that we would like the Government to
consider the mood of the House and
within 24 hours to share with this House
all the reports in that regard. In bet-
ween, much has taken place. Yoa your-
self, Sir, fook an initiative and suggest-
ed to this House what you thought could
be a via media, Sir, you suggested to
the Government that the Government
place the reports bhefore the leaders
of the various Parties and inform them
about the contents. There was a meet-
ing in your Chamber, Sir, on this point.
Almost in a parallel way, meetings have
been going on in the other House also.
1 do not want to go at length into all
those meetings and what transpired there.
But this I would like to make clear that
this morning we were told by the Gov-
ernment what they are willing to lay be-
fore us. That does not in any way meet
the demands of the situation because we
were told that we would be given a
summary of the report.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): Absolutely incorrect,

f i qig (SaT): A Agar St g
1T § AT |

SHRI LAL K. ADVANI: The Minis-
ter of Home Affairs may say that, but
the word ‘summary’ was used by’ the
Leader of the House himself,

SHRI OM MEHTA:
solutely incorrect.

Never. Ab-

THE MINISTER WITHOUT PORT-
FOLIO (SHRI UMASHANKAR DIK-
SHIT): There is no question of a sum-
mary. It is 200-300 pages report. It is
not same sort of a summary that is
the only report. It is proper, complete
report. You said you wanted earlier re-
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ports, other reports—those mav be two
years before, But all this was said on
your behalf. Sir, we are willing to show
you the report.

SHRI LAL K. ADVANI: Mr. De-
puty Chairman, Sir. at that moment 1
was not in a position to contradict the
Leader of the House But at this
moment I have just seen a letter written
by Prof. D. P, Chattopadhyaya to Shri
Madhu Limaye in the other House,
dated 31-10-1974. . .

AN HONOURABLE MEMBER: No
reference to the other House.

SHRI LAL K. ADVANI: It is a

document; it is a public letter and in that
letter. . .

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): Sir. I rise on a point
of order. Things that happened in the
other House should not be quoted here.

SHRI LAL K. ADVANI: I have, Sir,

not referred to any proceedings of the
other House.

SHRI N. R, CHOUDHURY (Assanyj :
It is a private correspondence hetween
them.

SHRI RABI RAY: *ffo Wg fqwa =it
FEH Ay LY A} 7747 7

It is about C.B.I. report; it is about
the licence scandal.

SHRI N. R. CHOUDHURY: My |

submission is, vesterday you ruled. Sir,
that no private correspondence can be
referred to in the House and no private

correspondence can be laid on the Table

of the House. Sir, this is a private cor-
respondence between D, P. Chattopadh-
yaya and Madhu Limaye. My sub-
mission is, you should also not allow him
to read that here.

SHRI NIREN GHOSH (West Ben-
gal): This Is never a private corres-
pondence. This is released to the press
and this relates to the licence issue.

MR, DEPUTY CHAIRMAN:
not quote.

Do
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SHRI LAL K. ADVANI: Bus, Sir, ..
MR. DEPUTY CHAIRMAN: Mr.

Advani, if you start quoting from pri-
vate letiers. . .

_ SHRI LAL K ADVANI: No, Sir,
it is not a private letter. It is official
letter written to Mr. Madhu Limaye,
It has nothing to do with the proceed-
ings of the other House.

SHRI N. R. CHOUDHURY: Let
him read the address. If it is an official
letter, you know there is some procedure
to write an official letter and if it is a
private letter, there is also a procedure
to write a private letter. Let him read
the address, if it is “Dear Limave” or
“My dear Limave”.

SHRI LAL K, ADVANI: Sir, he
is unnecessarily agitated about it.

SHRI N. R. CHOUDHURY: “Dear

Chattopadhyaya”—you cannot write an
official letter like this.

SHRI LAL K ADVANI: Chattopa-
dhyaya is not in the wrong; Chattopadh-
yaya is quite correct when he ex-
plains the delay. He has written a letter.
He says: *. . As regards the delay, in
replying to your letter, I was out of the
country for a number of days and be-
sides, certain conmsequential action had
to be faken on receipt of the interim re-
ports mainly from ¢he C.B.I.” Now this
is very clear, very categorical,

SHRI NIREN GHOSH: Those are
public letters, in public possession,

SHRI LAL K. ADVANI: Thisis a
peripheral issue whether there are
reports or a report. Whatever it is after .
al we do nof know but when
you suggested in your wisdom that the
Government should share with us the
C.B.L report and show wus, Sir, you
were referring to the whole body of the
documents and papers.

MR. DEPUTY CHAIRMAN : Let
me make myself very clear now what I
am supposed to have meant, Let me
make myself very clear, When I say
‘report’ I mean the report, the final re-
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port which is a culmination of whatever
process might have gone earlier but 1
do not envisage that every diary vr every
paper or every bit of chits that might

have passed between all that, should
form part of the report.
SHRI LAL K. ADVANI: I am not

trying to put anything into your mouth
but what I am saying is this that when
you suggested something, it was a via
media out of an impasse. A stalemate
had developed. . .

SHRI A. G. KULKARNI (Mahara-
shtra): 1 am on a point of order. Mr.
Advani is making out a point out of
Chattopadhyaya’s letter. Perhaps, not
being conversant with the import and ex-

port matters, he might be imply-
(ing the ‘mplications part of it
wrongly. Sir, Chattopadhyaya is

quite justified in suggesting—and this
is what he stated in his statement—that
one part of the plan was that all those
signatures were to be verified by the
C.B.I, Perhaps, everybody knows that.
Secondly, after the discussion in the
House, the CBI was asked to have a full
investigation and report. The implica-
tion naturally is to impound the licences
that form part of the implication, tc give
a chargesheet and submit an FIR. These
are all implications which he cannot put
in the mouth of Prof. Chattopadhyava
suggesting that there. must be a part 1,
a part II, part IIT, then an interim re-
port, a mid-interim report and a final
report or something like that. Tt would
be a travesty of facts and reading too
much into the letter. Tt is explained thay
Mr. L, N. Mishra understands the pro-
blem, but it is too difficult for Mr. Ad-
vani to interpret it.

MR. DEPUTY CHAIRMAN: It

was his interpretation of it.

SHRI NIREN GHOSH: He gave a
wrong interpretation and we have listen-
ed to him.

SHRI LAL K. ADVANI: My point
is when we in this House demanded that
before we discussed the licence scandal
or the action taken on the enquiry by
the CBI in this House, the CBI report

[ RAJYA SABHA]
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should be laid on the Table, first of all,
we did not, ai any stage, say that the
CBI enquiry was a‘proper substitutz for
a parliamentary probe. A parliamen~
tary probe is the only thing that should
have been done in this matter,

SHRI A. G. KULKARNI: So, you
want to start the whole thing again.

SHRI LAL K. ADVANI: I am not
starting the whole thing again. . .

SHRI A. G KULKARNI: Wasting
the time of the House and the country.

SHRI LAL K. ADVANI: The second
point is this. When we insist on the CBI
report being placed on the Table, we do
not want merely to score a debating
point. It is a small matter. What we
are concerned about is that this House
should be enabled to unravel the whole
episode, to reach out to the bottom of
the whole stinking scandal. Unless the
CBI report, with all the appeadices, basic
documents, case diaries, etc., is brought
out, how do we know anything?

DR. R. K. CHAKRABARTI (West
Bengal): Go to a court of law.

(Interruptions)

MR. DEPUTY CHAIRMAN: [lLet
him say.

SHRI K. CHANDRASEKHARAN
(Kerala): Why this excitement? Who is
responsible for all this? Is he not a
Congress member. Mr, Tulmohan Ram,
who is responsible for. all these things?
Why are they getting excited? They are
guilty and they should plead guilty be-
fore this House.

SHRI RANBIR SINGH (Haryana):
You are misleading the country.

SHRI K. CHANDRASEKHARAN :
You yourself will stop her from lead-
ing the country in due course.

(Interruption).

N AFAIEY (I w3w) : dfgo
g9 &bt frad mffr 8 93 &1 a3t T
qTR JHT )
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MR. DEPUTY CHAIRMAN : Please
continue.

SHRI LAL K. ADVANI: I once '

again stress the reason why we demand
the CBI report is to unravel the mvs‘tery
completely, My submission is that in
this particular case an unlettered and
perhaps avaricious person is being made
a scapegoat for the corruption at high
ministerial and bureaucratic levels The
worst part of it is this. I may be wrong
and I would be happy if I am proved to
be wrong, because Shri L. N. Mishra
and [ have very cordial and friendly
relations, So, if he is absolved of guilt
I would be very happy personally, but
there is a strong feeling not only in this
section of the House, but also among a
majority of members on that side, . .

HON. MEMBERS: No. no,

(Interruptions).

SHRI LAL K. ADVANI: ... and
certainly, in ar overwhelming section of
the people outside. ..

SEVERAL HON. MEMBERS: No,
no.
SHRI LAL K, ADVANI: Shri Tul

Mohan Ram is only being made a scape-
goat for the sins and crimes of
others and the arch culprit in this case
is the Minister, Shri L. N. Mishra. I
go further than this. . .

MR. DEPUTY CHAIRMAN: Please
complete,

SHRI LAL K, ADVANI: 1 wil] be
short in my observations, I will not take
long.

MR. DEPUTY CHAIRMAN: When
you discuss the Resolution on corrup-
tion, you can do it. It is about corrup-
tion.

SHRT RABIT RAY: Shri i.. N
Mishra figures in the CBI Report. That
13 only a Private Member’s Resolution,

SHRI R. K. MISHRA (Rajasthan):
Sir, on a point of order. The Chair has
permitted the hon. Shri Advani to
make a statement of personal explanation
for wriggling out...

5—35RSS/74
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SHRI LAL K, ADVANI:

SHRI R. K, MISHRA:. . . of a situ-
ation in which he finds himself. Yester-
day, Mr. Deputy Chaijrman, you made
the suggestion that the CBI Report may
be placed at the disposal of the Chair- -
man and that the leaders of the Opposi-
tion parties may see it. Now that they
find that all the attempts that they nsade
to create a cloud has neen exposed
thoroughly, evidently he is ftrying to
make a statement of personal explana-
tion to justfy his wriggling out of the
situation. The Leader of the House has
made it clear that what the Government
is prepared to place at your disposal is
the Report of the CBI, Now, if they
do not want to see it, evidently they are
not interested in the facts.

No, no.

are
the

SHRI LAL K. ADVANI: We
interested in the facts, in fact, in
whole episade,

SHRI N. R, CHOUDHURY : sir, on
a point of order. Yesterday you sug-
gested, after long deliberations in the
House, that the CBI Report shouid be
placed at the disposal of the Chairman
and that the Opposition party leaders
should go through it and also that they
can scrutinise if there is any discrepancy
between the charge-sheet and the CBI
Report. Sir, first of all, T would like
to know from you whether the Govern-
ment has placed the CBI Report at the
disposal of the Chairman. . .

SHRI MAHAVIR TYAGI (Uttar Pra-
desh): Not yet.

SHRI N. R, CHOUDHURY : ... and
if this is done, whether the Opposition
party leaders have gone through it under
an oath of secrecy. If the Governneent
has placed the Report in vour custody
and if they have not gone through jt, I
think, without going through the Re-
port, making any such remark in the
House will be sheer injustice not only
to the Government but is also against
the dignity of the House. So, mv point
of order is this: As Deputy Chaicnan,
yvou are the custodian of the rights and
the dignity of the House. My humbla
suggestion is that you should not allow
them to take recourse to such iype of
malicious propaganda.
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SHRI LAL K, ADVANI: Anybody
in the name of poiats of order. ..

(Interruption).

sy Tt fag « =Nwd, BU oE sTaear
FT 799 § H1X ag ag g % =1 gadiga un
TF F4 F A CHGES E ) T wrAdg
qIET T TAF! TERT-ME F37 § AT 3%
A 73 gC & AT gz 3@ A
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& saf w1 KT 5 9T F9 a@orfey
g, A 27 a8 ¥ ga7 ¥ U7 W A gamg
adt v srdr Arfed e 9 38 s
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MR. DEPUTY CHAIRMAN: There
I» no question of expunging anything.
However, I will request Members not to
tread on the jurisdiction of the court.

SHRI LAL K. ADVANI: I will not
tread on the jurisdiction of the court, I
have described him as an unlettered
avaricious person.

SHRI RANBIR SINGH: You used
the word “scapegoat”.

SHRI LAL K. ADVANI:
yet come to the worst part.

SHRI RANBIR SINGH: Wiihout
going through it how can you sav any
such thing?

SHRI HIMMAT SINH (Gujarat) .
Till yesterday you were talking about the
C.B.L report. Now you are sidetracking
it What is your intention?. . .

SHRI D. P. SINGH (Bihar): Sir, on
a point of order. The hon’ble Member
opposite says that Mr, Tulmohan Ram,
who is an accused, is being made a
scapegoat, It means he is providing de-
fence to Mr. Tulmohan Ram and this
cannot be permitted.

SHRI LAL K, ADVANI: Mr. De-
puty Chairman, my learned friend, Shri
D. P. Singh, is a practising lawyer in the
Supreme Court. He says when I re-
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ferred to Shri Tulmohan Ram as a
scapegoat I am absolving him of blame.
I am not. I am merely saying that he
is a scapegoat in the same way in which
Mr. Howard Lyddy and Mr. Gordon
were said to be made scapegoats for
Richord Nixon. They were people who
belonged to the corps of plumbers and
went to burgle the Watergate office,
headquarters of the Democratic Party.
Just as these two people, Messrs, How-
ard Lyddy and Gordon, were said to be
made scapegoats that does not mean that
they were not burglars.

St TSI T\ : AITAT § SIHT aFA
afrg )

SHRI NIREN GHOSH: Mr. Tul-
mohan Ram can become a cover for
Mr, L. N. Mishra and Prof. D. P.
Chattopadhyaya.

=t 7ot Tag ¢ wTeq 7 aFi@ L T
fear sraar

SHRI R. K. MISHRA: Mr, Deputy
Chairman. under Rule 238 T would like
to say that it is very clearly said that

“A member while
not—

speaking shall

(i) refer to any matter of fact cn
which a judicial decision is pend-
ing.”

A charge sheet has been filed against
him and a judicial decision is pending.
Now it is against Rule 238 for Mr. Ad-
vani to make reference or to advalce
any defence on behalf of Mr. Tulmohan
Ram or to say something which will
prejudice the case. Therefore .all that
has been mentioned should be expunged
and the hon’ble Member may be direct-
ed not to make any reference,

SHRI NIRFN GHOSH: Sir, R. K.
Mishra could have spoken about it at
Narora. He has been here for 2 few
months. I was astonished that no old
Members were called at Narora and he
was called to this select gathering. What
is the background behind it I would like
to know,
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MR. DEPUTY CHAIRMAN: Mr.

Niren Ghosh, you want an enquiry on
that?

SHRI LAL K. ADVANI: Mr. De-
puty Chairman, Sir, the entire thrust of
my argument is that this is not a
case of a petty peccadillo by a petty
thief or a petty trafficker in licence. It

is a serious matter and it involves minis- !

terial corruption. That is number one.
Even more than that, right from the
27th August, when this matter surfaced
in this House and when as a result of
the vigilance of several Members, includ-
ing Members from that side also, the
matter was brought to light, this House
and the country has been treated to a
continuing conspiracy and cover-up by
the Government. The whole Govern-
ment is involved in that; the whole Gov-
ernment is trying to cover up the whole
thing. And the latest part of that is,
having been reduced to this ridicuious
state, having been exposed before the
public eye. . .

At AR g ¢ ATEAICT AR, AT
i dFgas @1 v 7

SHRI LAL K K. ADVANI: ... they
have thought of this, that is: we will
do what we are doing, we will protect
the Minister whom we have got to pro-
tect, but at the same time, create a plau-
sible impression of reasonableness in the
minds of the people. (Interuptions) 1
say that the offer to show us a gist or
summary of the report. . .

SHRI UMASHANKAR DIKSHIT:
He can stop that impression by accept-
ing the offer.

SHRI LAL K. ADVANI: We ac-
cept the offer provided you say that all
papers pertaining to the enquiry. . .

SHRI UMASHANKAR DIKSHIT:
No summary.

SHRI LAL K. ADVANI:. . . all the
reports, interim as well as final, are to
be shown to us. Then I can understand
there will be plausibility, Otherwise, if
the Government wants to take the coun-
try and the Parliament for a ride,
1 would say that I for one would not be
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willing. I am willing to bear with them
a while because the Prime Minister has
conveyed to us that she wants to make
a statement, Perhaps she has something
[ new to say; I do not know. She might
have taken note of all that is going on
] in the country. (Interruptions). The
| 1ssue is simple
. . (Interruption)

) sfy YT fag : cargE ArE AN
IIFATS Wglzd , qg ATeA(T AEF
F qra &g faan ¥ qga g aA &)
7z #4T q¥ar g f9@ g1 g¥ asgr fFar
Srar & fr ag 7Aq «d &W F| gAAT
7 2z WdAT #3AT § 5 AT weA &
B FT TAG TEqA@ AR T )

SHRI NIREN GHOSH: It is arising
out of his suggestion yesterday and the
talks we had.

l . (Interruptions.) .

SHRI RANBIR SINGH:
from the laying of papers?
(Interruptions.)

Arising

sft @ g : fed) JIwTE QBT |

st woreg s (fagmR) ¢ @ FaA
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fa gard g AN fag 1 AN FF
frpradY g 9@ T &Y a8 qTIAT G &
g, A 9@ TEUT &7 AmAT
7g Arg fana wid &F a1 {6 Aoy 72-
ArgE g1 A1 fRET ST WY &7 ATAAT
21 73 aE FTA LT & 1 ATTQF ARH
A T AT 3T F) AU AT S @I
3 g ST AR W A
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A9 3g & fau g *al Arar 3 a1 9g
aifafers wE T WE Mg IR
g 1w fAQe & FT gl wiwsr
| 7&t fawt W1 AT QAN FR =
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MR. DEPUTY CHAIRMAN: Yes,
Shri Advani, you say what you want to

say.

TT; Uagam fag (faare) -
A T T FAT AT

mfsar

SHRI SALIL KUMAR GANGULI
(West Bengal):Sir, on a point of order.
Are the Government Whips encourag-
ing this sort of thing leading to pande-
monium? If that is so, we shall not al-
low this House to continue in a peaceful
way. I would request the Government
Whips to control their Members.

Y UFARAN ¢ =fwg, ez ATw
ATEYL | smaFAT KT T g | gE AW
anfaws ¥ faaga wifs 93 gg
g1 &0 FIFT gt 97 487 & 1 gAry
gearfaa & ATawa® @1 & &g
SIH FTAAT W@ &

[ RAJYA SABHA ]

\

on licence case 136

sy e fag ¢ @@ g TR o
¢ o ? gag g At gfarnm &
QST UL g ? (Interruption)

st awarae ¢ of afag AIOT %
geerare fa et & fag oE w1
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g’]’qﬁ' fa af,'(llfl- 3FT - (Interruption)
F argar g fo ag 1€ § W@ ) Ta,7 7Y A

(Interruptions)

MR. DEPUTY CHAIRMAN: Yes,
Shri Advani.

SHR1I BHUPESH GUPTA (West
Bengal) : Sir, I am making a sugges-
tion. Let Shri Advani speak and after

that let others speak. Let there be no
interruptions. We ‘are now discussing
as to what should be done with regard
to CBI report or something else. Let
him speak and let others also speak.
What is the use of delivering political
speeches ? We are on the question what
should or should not be given to you.
This is the issue. Let us not have poli-
tical discussion.

P

Dr. R. K. CHAKRABARTI: We
agree to hear him provided you give him
some time, sav 15 minutes or 20 minutes.
A man cannot get up and speak for
more than an hour.

MR. DEPUTY CHAIRMAN:
you remain silent. ..

If

SHRI SALIL. KUMAR GANGULI:
How many points of order you raise?

MR. DEPUTY CHAIRMAN: Dr.
Chakrabarti. if you are very silent and
if there is no pandemonium in the House,
then even time can be regulated. If
you go on interrupting, then the speaker
will ask for five minutes more because
of interruptions. Shri Advini, kindly
finish in five minutes.
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SHRI LAL K. ADVANI: 1 can

finish even within three minutes or two
minutes. After all the issue is simple.
The issue is one of corruption. Are we
really earnest and sincere about probing
corruption? The other day the Prime
Minister herself said somewhere—I read
a statement to that effect—that the Con-
gress Party and she are as much con-
cerned about rooting out corruption as
the Opposition Parties profess to be.

And, Sir, I think here is the .esting
stone because, after all, in this case, no
one, none even from those benches,
says that Mr. Tulmohan Ram is not
guilty. . . (Interruption) . . . No  one
says that. That is what I say. Every-
body agrees that Mr. Tulmohan Ram is
guilty. After about three or four months,
you have had this small decency to
suspend that member from vour party,
that is, only last night. After all, this
was going on and it is a very petty
thing, it is a small thing, In these mat-
ters, a . prima facie case was sufficient
even to expel the member from your
party. A prima facie case was sufficient.
But this was a serious matter and, in
this particular case. what has been
happening? Ever since the 27th of
August, it is continuing process of brink-
manship: “Go to the brink and not
more.” It is brinkmanship all along,
right from the beginning. Unless the
House presses it, don’t even discuss the
matter. Seven days it took the Lok
Sabha to have the discussions in the
matter and another seven days to have
a discussion on the privilege issue and
now. after three days or four days of
discussion in this House, the Govern-
ment comes forward with the proposal
and that too after the Chair suggested:
“All right. Show the Report to the

. leaders.” And they come and tell us.
“We shall not show the complete Re-
port, not the complete  paper,
not the complete document, but
only the final report”, so that
we are not in a position to find
out whether anyone is absolved or not
and we should not be in a position to
do so and that is their wish. On the
other hand, a posture is made for pub-
lic consumption to show: “We are all
fair; but these people want to play poli-
tics with us.” Sir, I can assure you that
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this is not a matter of politics at all.

I would be the last person to say that

it is a matter of politics. It is not a
matter of politics. This is a matter in-
volving purity of public life. . (Inter-

ruptions). . . and if, today, the social
conditions in the country are corrupt,
it is because—this is my confirmed opi-
nion—the roots of all corruption that we
see in the country lie not in administra-
tive corruption, but they lie in political
corruption and it serves no purpose
when we continue to tolerate political
corruption and not only tolerate, but to
collude with it and not only collude
with it, but to cover up corruption, when
the whole Government is acting to cover
up corruption. .,

SOME HON. MEMBERS: No.

SHRI LAL K. ADVANI: I am
sorry to say that in this situation there
is no scope for rooting out corruption.
My submission is—] would reiterate it
—that in a matter of this kind, where
the prestige of the Parliament is involv-
ed, where the Members of Parliament—
I do not know whether it is Mr. Tul-
mohan, Ram or whether it is those
or many of those 21 Members whose
signatures appear there—are involved,
we should take a serious view. 21
Members of Parliament are involved in
the episode. The name of Mr. L. N.
Mishra has appeared repeatedly in the
debates and many Members have given
proofs as to how he had colluded. Even
the charge-sheets show that Mr. L. N.
Mishra has been in the picture through-
out and all along and yesterday, Mr. L.
N. Mishra’s notes were also quoted.
Because this involves ministerial corrup:
tion alsp, I think the ends of justice
cannot be met unless a parliamentary
probe is instituted. So far as yesterday’s
matter is concerned, about laying of the
CBI Report on the Table, my submis-
sion, Sir, is that it would be fair to
the Opposition, it would be fair to the
House, if all the Reports including the
interim Reports. if all the documents.
on the basis of which the Report has
been framed, if all the case diary, etc.,
all the relevant papers pertaining to the
Report on the basis of which this House
and we can come to a conclusion whether
anyone has been deliberately shielded
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or not, whether a proper course of ac-
tion has been taken or not, are shared
with us. This is my submission, Sir.
With these words, Sir, 1 can only say
that 1 would wait to hear the Prime
Minister in this matter before proceed-
ing with the course of action that I
suggested yesterday. Thank yeu, Sir.

sft vy SEY (wEA WRW) 0 3AB
fY TR &7 a7 foaar arfee | S9
IqT H HIEd 1A W & A IATH Y
UF-UF waed &1 Aiwl AT ARy |

MR. DEPUTY CHAIRMAN: Mr.
Joshi, it is for the Opposition to tell us
whether they are prepared to accept the
Government’s proposal or not. So, let
us hear the Opposition first.

SHRI KOTA PUNNAIAH (Andhra
Pradesh): Sir, on a point of order.
Sir, you know I seldom rise to speak.

SHRI LAL K. ADVANI: Sir, is the
Prime Minister coming here ?

MR. DEPUTY CHAIRMAN: 1
think she is making the statement there.

SHRI LAL K. ADVANI: So, im-
mediately thereafter she is coming here.
Thank you. .

SHRI KOTA PUNNAIAH: Sir, on
a point of order. We have been care-
fully listening to Mr, Advani for a long
time. I want to ask him a straight ques-
tion again whether he is sincere, whe-
there he is reasonable. Yesterday, Mr.
Deputy Chairman, you yourself sug-
gested that the Government should show
the CBI report, taking some Opposition
leaders into confidence. Later on, vou
yourself know, Mr. Deputy Chairman,
what happened. They agreed and dis-
agreed. Let them not suffer like a cul-
prit, whom the judge punished with a
fine of Rs. 500. The gentleman said,
“] am unable to pay Rs. 500”. Then
the judge said as an alternative, “You
take two seers of ghee or two seers of
onions or 50 strokes or 20 days’ impri-
sonment”. This gentleman thought that
it was better to consume two seers of
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ghee because every day he was taking it.
He took one seer of ghee and said, “I
cannot’ take more; I will take onions”.
He took one seer of onions, and after
thz}t he said. “I cannot take more”. He
said, “I will take 50 strokes”. After
taking 25, he said that he was prepared
to go to jail for 20 days. After 10 days
in jail, he agreed to pay Rs. 500 as fine.
If this is the story of the OppofSition,
they have to suffer more, ] do not...

(Interruption). Let them not suffer

from this kind of illusion...
{Interruptions)

SHRI NIREN GHOSH: Let us

finish our speeches. Then vou will see
whether you are relevant or irrelevant.

st vt T fed Sytwa And
dlo Yo argo #r fx1d & wdy
AT TF TETT GIT F qIAA @ AT
g @1 3G GRUT IET GLIT AT
AT M ¥ gt gar $i wrw
gy o AT gf | wT WA £ A
FWM W AT AT a7 & 1T gArd
@ & T a9 feyfa #) wqoz frar
TGT o7 | F AT §IA F |3 TF Ao
F1 €I KT AT ATRAT § | TRAT F9TA
Te 2T =ale #feegz & dfo Ao urdo
fifie 7 ag difaw s qfard qara
g | T T qVF ¥ Far arar 3 &
gro Hro Ao w1 fNE FAmaar F
o F1 37 € &, FfeT ag o e
&, ad, 3" AT a8 wHy § fr o o
ardo &1 i & g9y ¥ fag 4% @
2N WM KT IR I, I WG FT QA AG
qredt 21 @ata g & & o Ao ardo
Fr fiid w1 M GrIEw T £ oAMAT F
AT A AFET F TR & qTF g ar
AUFIT 3 91F ¢, 5% URH W) dEAIE
¥qg g, Afafaad e wdifagd =i
g, s Ay § an feafy & o dlo
qrEe F TR & N Fogvzfew wFHUL
fefie & i fag o7 ¥ #ed &€ f& 21
gHo Mo F IEq@T g, Iau =T gawg
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A F WTES IWE@T &, oF famfed
¥ 4z wRar AtesT g faag fod gadr
# o9 A)F & FAifE "o dlo wrdo &
RN & arv § ggar ot farwraa s &
§ WAGT g, 99 H GrEEAT §7 HIEq
1 ql T&  FEy oAy fAeatAz FEAN
faalx & wadT o | ga% (¥ F Hyo Ao
wigo 4 #rarfds 3w TIUF &
WadY 4 Al 9F %7 GFEA alEl AETA
F S FeF &7 M afefwre feavar
g3 wel a7 ) e ATz ¥ erg AE F
AT HT ag ArawT Y47 g1 ug GruT
f& S+ Tvr@y Gt AG 4, FCA A |
7R A UG QIAT Z | TH HAY H 4@
Fg o gTHa wrg g f5 uw gro dlo
arfo & AwAT A urfRurive F1 T
FRET B qMAA T A5 F1 AAT E BF
fagr ofaqe fafqees  Fege &Y 99
#ro dto AT§o FE HL UMTAT | 19 ATAI
g f& do @o Ar§o  AWEIL & wlaARH
o frwmd AT us ndsgfen owe
Tl g & A & owr g
gafag gn @ Mg afd 1 a1 w@d
g ag ®o avo arfe AE FT YU,
73 AWM &1 FEwA @ & | ud
gH @wnEr a@nw & 1 gwfag §
Faar  Argar g & #o do wrfo
e oY w¥ETy 3ud A & fAu Fg
@ E mg "o &1 o Ao &1 We A
¥ afes qg €2fwm g g, @& W
£ gt foar @ &) qawg’ um
AR &, saF f@a® G FHGAE
FLE E, A% &, wfaT Iv a7 ¥ 90
ANt g, W1 fafsefua o
udo TAo fuy &1 SHEE @H AW
ArFAr ARA € | B Y Nfafesa s
F Ml & gAY AW IAF AT F F47
F&l & 1 A &0 dvo qrfo w1 fiq1d HATL
za%) 34 * fag wg <@ & 9 &
& & zafau gw ug am =@ § &
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o o Ao O WY 3aFT AW
#THIT, X FFASE Y9, an et
F 3wAsy FUA AU | 78 oY A a6
B s R & g & qra gy SArAw
238 foafad ¥ sa e %) 981
3R AT F AT AU HIAT 7 "RAT
zafag gn At a7 fafeqa ww & fe
ST Hie Hio Arfo F fXNE wvwIv A
F g @@ < & wad ag dFwsue
g,  AnEmA  ow, @ e,
fevElen uwiwdw & ReEg Adr &
THfAT 3R GRER F NEAI FYSHU XY
g, GXFIR & FIWA F1 A ATAT qGY
g ' zafaw zatay § 3a¥ cam
a1 b 97 g6 q1d #@fro dio yrfe A
| We H THEHT AT AT gn W
| F WAA WEQE AE ATH, §IT F arAd
$ a8 Th WA Uk wNFT A R =
\

AN whg dT &G T DF G977 F
IRy AL T8 T a8 Hio Fo ATEe
PEl fd e TeasTe Jud arsd o1g
MY S GTFEFTE FR & AT AFR
A 1 Q) FFAT & TR H7ET gAY
AT FY G FFF | THEL F FHE A
AW gAY & gL ANCT FR A AR
THRATI0E Y HERTL Y 5qF | 9%
FAAC &7 GENG FEAGE N FT &FS
g 3z B Afeq ) 75 gm MMF [Iw
¥ o1 gafae gg &7 %7 &1 N FA
qel e g weeraly gf wr o, saer
HUSTHIT FIAT AT § AT 3A F &TRA
TF I2TXW NEqq AT ATRA § 1| gHIU
adFT wI% & 1 M zafag 9vd ¥
fa ge@IT gn AT FY wiw K W A
AN AT 33 3ATCT AfT F g A’
g @ gn AW Y g &W AT
%3 1R & 78 3o fag 78y &, % ¥m 9T
Fdedqt A fawr @ & frad &
TaAT €1 AR FAT
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SHRI M. KADERSHAH (Tamil

Nadu) : Sir, I responded spontaneously

to the valued suggestion of the Chair

for solving this parliamentary

But it is most unfortunate that the Gov-

ernment is so adamant in not placing the

C.B.1. report without which we cannot

have a fair and fruitful discussion. Mr.

Advani made a mention of the former

American President. I would like to

remind our friend on the Treasury Ben-

ches what happened finally to Mr. Nixon.

Nixon denied the charges. Watergate

scandal was alleged against him. He

misled the House and even refused to
hand over the tape recorded evidence.

A similar situation has arisen hefe. The

Government is misleading and even re-

fusing to place the C.B.1. report in this

House. I am afraid that the same fate

of Nixon will befall my hon. friends

and the price will have to be paid one
day or the other. The unbecoming
attitude of the Government is totally
detrimental to the democratic traditions.

As a responsible opposition party Mem-

ber, I stage a walk-out in protest against

the undemocratic, unjustified and un-
trustworthy act of the Government.

143

(A1 this stage, the hon. Member lcft

the Chamber.)

SHRI T. N. SINGH (Uttar Pradtsh):
Mr. Deputy Chairman, Sir, we have
been hearing all the discussions that
were held in vour Chamber. Tt appears
to me that the Government has not
come out openly and frankly with all
that is wanted. Sir, in 1929, when
Gandhiji was to start Salt Satyagraha
for Swaraj. at that time or a little before
that, the British Government offered the
Simon Commission to us. I do not
want such offers to be made. There
should be a full and frank offer of what
we want. As Shri Advani has said, we
have a feeling, not only in this House,
not only in the Lok Sabha. tut also alt

over the country that the Government is |

protecting more important people be-
hind Shri Tulmohan Ram. We welcomed
your suggestion because we thought
that this will unveil the fact and we

shall be able to get at the real culprits .

and that we shall have a fruitful discus-
sion. But what has happened so far?

" [ RAJYA SABHA ]
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The offer is only to show us the tip of
. the iceberg and the bulk of the iceberg
"'is sunk below the water. They are
I trying to show us the tip of the iceberg.
" Will that actually satisfy anyone who
[ wants to go in some depth into the
| whole matter? [ claim, Sir, that this
* House and we, particularly of the Op-
position, want to go into the various
! facts, the inner story of the whole affair
i‘ Other people have done the same thing.
| In America, as was rightly quoted here.
| what has happened to the Watergate
| cover-up? It ended up with the resig-
1 nation of the President. 1 say, if there -
| is going to be any protection to any-
i body, you are going to meet the same
| fate as happened to Mr. Nixon in
 America, Therefore, my sincere advice
is that Government should take us
openely, whole-heartedly into confidence
so that we can have the satisfaction that
we can get an opportunity to get at the
real culprits behind Shri Tulmohan Ram.
"We are not satisfied. We must be satis-
fied and that is our demand. Sir, the
House, on this side, is not concerned
with making only a debating point. We
 want to get this information. And un-
less we are satisfied that we will get that
information, how can you expect that
we can in any way co-operate fully in
the discussions here? Sir, yesterday,
our Leader in the Lok Sabha said that
he would resort to Satyagraha. I think
this is a fit case because what we want
out of Satyagraha. what we want to get
at is the truth. For getting at the truth,
we must be able to suffer. I say, Sir,
the Opposition is prepared to invite
suffering on itself in order to get at the
truth. It is in the country’s interest, it
is in our interest and in everybody’s
interest.

Then, Sir, about Mrs. Indira Gandhi’s
statement, we shall like to hear what
she wants to tell. T welcome it. 1 do
not know when she is coming to us to
give the s<tatement about which a note
has been circulated to everv Member.

| Sir, this is the attitude of our Party
| on this issue.
|

SHRI NIREN GHOSH: Sir, you
I will recall this entire case originated
from a Question tabled by Shri A. G.
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Kulkarni, Shri Krishan Kant and others.
And afterwards, Mr D. P. Chatto-
padhyaya submitted information that 21
MPs were involved and that whomsoever
he was able to contact, they denied it.
So, the matter came up before the
House where the entire prestige of the
Parliament is involved.

And the manner in which at least the |

two Ministers—L. N. Mishra and D. P.
Chattopadhyaya—acted came up before
the country and Parliament. 1 should
fike to put it on record that the first reac-
‘tion of the Treasury Benches and the
‘Congress Party was completely healthy
and in accord with the desire to pre-
serve whatever parliamentary democracy
is still left at the Centre. Thev unani-
mously demanded along with the House
a parliamentary probe.

cause it is not a simple criminal matter.

It is a question where the behaviour of |

Members of Parliament, demeanour or
misdemeanour of the Ministers and the
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It was a fit case |
for a parliamentary probe not only be- |
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SHRI D. D. PURI (Haryana): On
a point of order. The point of order is
this: The hon. Member is suggesting
that the members sitting on this side
were not acting on their own free will.
That is a serious aspersion on the mem-

bers and we strongly repudiate it.

Shri Advani also made a mention
& when he said that a large number of
| members on this side of the House have
‘r “the same way of thinking” which is
i strongly objectionable and it should pot
be permitted. We are not suggesting
that any hon. Member is acting on the
. dictates of somebody else because that
J is completely unparliamentary.  So.
i Mr. Niren Ghosh should not cast asper-
i sions on the freedom of expression of
| this side.

} /

f‘ Secondly, Sir, one very brief mention.
Once again we are hearing the version
of only one side. It was not the pro-
posal of the Government.

Government as a2 whole and their atti- °

tude are involved. So we demanded a

parliamentary probe and our colleagues |

in the CPI also strongly pleaded for
that. But the Government has put it
under cloud before the enlire country
and Parliament by bypassing that probe
and at the fag-end they said that they
referred it to the CBI. You know what
ali has happened.—1 need not repeat all
that—how a categorical assurance was

given and all that. But-jt does not mean '

that any of us has givén up the demand
for a parliamentary probe.
strongly feel that the country and the
people have been cheated and parlia-
mentary traditions, norms and forms
have been thrown overboard by refusing
to institute a parliamentary probe. The
Congress Party members were dictated :
Congress Party members were dictated :
not agitate for that; you must keep
silent.,” Because, T am told, there was
a special mecting where they found that
cverything was in the wrong and if a
parliamentary probe was there the entire
Government may go down the mire, may
go down the gutier, So., whatever the
risk. whatever the damage to the repu-
taton of the Government...

We feel and -

SHRI NIREN GHOSH: Yes, yes.
We will hear you.

SHRI D. D. PURI: It was not the
proposal of the Government. It fell
from your lips. Therefore, this side
should be given an equal opportunity of

expressing our views.

SHRI NIREN GHOSH: We won’t
object to that.

SHRI D. D. PURI: It is not a Gov-
ernment offer at all. I would like to
put the record straight. This is not a
Government offer. Tt was a suggestion

which you in your Wisdom gave in order
( 10 get out of an impasse, a very serious
impasse which the House found itself in.
Therefore. for the Opposition to say as
if they are expressing views on a Gov-
( ernment offer. 1 think., would be quite

unfair.

St AAGFTN Uit (ITTAW) AT
AT AT grEA, g AR HIEF AT
i

CFE A af 2
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SHRI NIREN GHOSH : I am speak-
ing now with the utmost responsibility
and seriousness, That point | want to
make clear to the Government as well
as to the Treasury Benches. 1 am not
in. a threatening or agitating or mud-
slm_ging mood. I am speaking in a
serious vein. 1 would request you to
patiently listen. So, that was the atti-
tude and that attitude was revised since
the Congress Parliamentary Party took
a decision. As I have said, a unani-
mous opinion cannot be revised other-
wise. It is clear to anybody, any people
in the country. So, what is the use of
trying to shut it out? I do feel that
the overwhelming bulk of the Congress
Members feel that their party is being
damaged, that a parliamentary probe
should have been instituted. ..

HON. MEMBERS : No, no.

SHRI D. D. PURI: This thing is
happening again. The hon. Member is
speaking on behalf of this side also. He
should not speak on our behalf, he
should speak on behalf of his party.

MR. DEPUTY CHAIRMAN: Yes.
you speak on your own behalf.

SHRI NIREN GHOSH : Even all of
us have not given up that demand, let
it be clearly understood by all. What-
ever the leadership, we want to follow
whatever parliamentary democracy is
still there and preserve it. So, this CBI
report came but the assurances were
broken and the matter was agitated.
Naturally, when the CBI report was de-
nied, that assurance was broken, we
have to think of the next step. It does
not and did not mean that we have
given up the demand for a parliamen-
tary probe. That I want to speak out
frankly.

. When this CBI report came, naturally
It was most proper that the Parliament
was seized of it. Why should the Par-
liament not be seized of it? Whatever
legal technicalities may be there, there
can be even a secret session of Parlia-
ment, if necessary, putting the entire re-
cord, entire background material and
other documents before the Parliament.
You could do that; there are precedents

[ RAJYA SABHA ]
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for that. If there are legal technicali-
ties barring you, you did not go into
them earljer. So, we wanted the full
CBI report, all the materials, interim
reports and the background materials
on which the final report is basgd be-
cause final report follows only from

. something preceding. So, the two must

tally. It is no use hiding that we have
some amount of suspicion about the
conduct of two Ministers and perhaps
some Members of Parliament. It is no
vse hiding that, The country is also on
that point. Even vou will see, Shri L.
N. Mishra made a statement that he
merely passed it on to the officers. Then
he says in the meantime that he directed
for on on-the-spot enquiry by two
officers. So, even that ‘directing’ is
there. It is there in this charge-sheet
also. As regards Shri D. P. Chatto-~
padhyaya, he says that he works in ac-~
cordance with the directives of the Chief
Controller of Imports and Exports.
Everybody know that the Pondicherry
Chamber of Commerce is a registered,
recognised body. All the importers are
registered with the Pondicherry Chamber
of Commerce but these people were
not importers. They were not members
of the Pondicherry Chamber of Com-
merce. Their offices even did not exist.
So. that is the position regarding this
scandal. That is why the earlier Minis-
try took a correct decision that no ad-
ditional licences can be issued. Sud-
denly, in 1972 Shri L. N. Mishra gives
a directive for an on-the-spot enquiry.
That document of ‘directing’ is there.
We should get that document in original,
We should see what is written in that
document, Sir, there is a file of the
Chief Controller of Imports and Exports
covering the entire Pondicherry French
Settlement business till then and uptil
now. There must be a file like that.
There are many things like that. We
would like to examine that file. Here
is our suspicion, how can we clear our
minds and come to a conclusion? We
yielded though we did not give up our
demand for a parliamentary probe when
you made that suggestion yesterday.
Yesterday itself T said: It is perhaps

helpful and welcome provided this Com-
mittee functions almost in the same
manner as the Committee on Privileges.
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Why did 1 say that? That Committee
has the right to call for any document,
to call for any person to be produced
before the Committee. That is not for
public. That should not disciose any-
thing. When [ said that, I meant that
it should function as the Committee on
Privileges. Sc. when we wanted (o exa-
mine the full CBI report. with the inte-
rim reports, case diaries. evidence and
all that in order to find out whether
both tally or there is something that has
been left out, we undertook a tremen-
dous responsibility that in camera we
will be seeing and not divulging it. Par-
liament is scized of the matter. The
entire country is seized of the matter.
So, we must be in a position to dis-
charge even that responsibility, (Time
bell rings). We showed the utmost rea-
sonableness. That is why we_demand-
ed that all these things should be there.
Otherwise, it is difficult to come to cor-
rect judgment. Now, Sir, further, after
that, if anything is actionable, that must
be actionable. What is the way out?
A mere suggestion does not help. Not
only that, Tt has been said earlier, no
precedent, but about the misdemeanour
of a Member of Parliament or of a cer-
tain Minister of the Government there
can be no precedent. That must be
discussed on the floor of Parliament, It
cannot cover that point in any case.
Then we will be able to discuss breach
of privilege and misconduct.

MR. DEPUTY CHAIRMAN: You
will have to wind up.

SHRI NIREN GHOSH: All these
things were covered in this. Let it be
known to the Treasury Benches that

many Congress MPs. tell us in private
that one person, Mr. L. N. Mishra, is
holding the Congress party to ransom. ..

HON. MEMBERS: No, no.

SHRI NIREN GHOSH : and
the Congress are protecting him. Let it
be known. I will not name them,

SHRI D. D. PURI: Name them.

SHRI NIREN GHOSH: This is the
position. So, Sir, it is clear. Not only

[ 6 DEC. 1974 ]

[

on licence case 150
that. The school building is there. Its

precincts have been sealed. The school

is proposed to be built in the name of

Shr1 L. N. Mishra’s father. I do not

know whether at this time there is the

school or not, but the entire precincts

of the school have been sealed. Later

on, Mr, Tulmohan Ram gave a state-

ment saying that he would come and |
pay two and a half lakh rupees if they

changed the name of the school to

Raghunandan Mishra High School; that

Mr. Mishra is an influential person and’

through licences he would

MR. DEPUTY CHAIRMAN: 1 am
asking you to wind up.

SHRI NIREN GHOSH : That is why'
I say that we had a discussion yesterday
and today. We are prepared to ex-
change further information. but the en-
tire country must know that we acted’
with the utmost reasonableness, even
under the circumstances, to find 2 way
out. When certain Members undertook
the responsibility. we undertook it on
behalf of the entire Parliament, making
no invidious distinction between Mem-
bers. The entire country expected some-
thing out of that. We must explore all’
possibilities. 1 say it with anguish and’
pain and not with anger. With pain in
my heart 1 say that we went to such
length and suggested a way out. Give
us the full report with the background
material. If we find misdemeanour by
Members of Parliament and by Minis-
ters we must be seized of it. If crimi-
nal action is to be proceeded with n
the case of other members, that must
also be done. What is the way out?
How can we proceed in this matter? 1
say first before we examine it, we can-
not say it. We 'have our differences.

MR. DEPUTY CHAIRMAN: | am
calling Mr. Chandrasekharan.

SHRI NIREN GHOSH:
Government must be reasonable. They
are most unreasonable. You can see
this is the invidious position in which
we are placed. The discussion has been
fruitless yesterday and today.

1 say the
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SHRI K. CHANDRASEKHARAN: '

Sir, we who are sitting in this
also associate ourselves. ..

group

{Interruption)

MR. DEPUTY CHAIRMAN : | can-
not allow this, Mr. Rajnarain. I have
allowed Mr. Rabi Ray. You cannot go
on getting up again and again.

SHRI K. CHANDRASEKHARAN :
T extend my support to with the general
Opposition demand for a parliamentary
enquiry and probe into those very scan-
dalous affairs. The nation has been
rocked and shocked on account of the
story that has come out as never before.
‘Sir, the Government are talking of pre-
cedents. When we ask for the report
of the enquiry conducted by the CBI.
et me ask the Government in return
whether there has been any precedent
in the history of this country after inde-
pendence of anything to be the affair
that has taken place. to be the incidents
that have unfolded themselves before
the nation, popularly called the Tul-
mohan Ram affair. Sir, the probe has
got to be conducted by Parliament and
in effect and in substance, this demand
has been accepted by Government—by
the concession of Government, if T may
say so—saving that the leaders of the
Opposition may look at the final enquirv
report of the CBI. Now, the position
is only as to whether the Opposition
leaders should see only the final inquiry
report of the CBI or they should be
given the interim reports and also any
background papers. It is only normal
and natural that for studying and under-
standing fully the final enquiry report,
the interim reports are absolutely essen-
tial.
interim renorts are totally different from

|
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SHRI BHUPESH GUPTA: This
matter has been discussed, ard yester-
day you made certain suggestions. Be-
fore that T also made a suggestion. On
the 27th August, when the matter first

| came up in the House from these Ben-

ches, I remember—I was the first to
make a suggestion about a parliamentary
probe and 1 insisted on it. We still in-
sist on it. There is no question about
it. In a situation of this kind, the best
course would have been to appoint a
Parliamentary Committee to go into i,
especially in view of the fact that the
names of so many Members of Parlia-
ment, tightly or wrongly, figure, apart
from the names of the Ministers. Un-
fortunately,. the Government did not
move in that direction, and brushed
aside the constructive suggestion that
we made. If we had appointed 'a Par-
liamentary Committee during the last
session, we would not have been wast-
ing almost three weeks in discussing as
to whether a certain document—or docu-
ments—should be laid on the Table of
the House. That matter would have
been considered bv the Committee it-
self, and we would have been left 1o do
our normal work. Unfortunately, this
has not happened. 1 make it absolutely
clear' that the best course would have
been—and still is—to appoint a Parlia-
mentarv Committee. Government has
reiected it. Well, when the Government
rejects it what are we to do? We can
only press our demand, argue our case
and then proceed on the basis of owr
case.

Now. Sir. during the last few days we
were demanding here that the C.B.L. re-

- port should be laid on the Table...

We know that in many cases the .

the final report. The final Report of the .
CB71 has come after the controversy has .

heightered itself, after it has risen to—
very serious proportions throughout the
country. We do not know whether the

CBI itself has been politically influenced |

or administratively influenced to give a
final Renort in the form in which the
CBI has given it now. Therefore. it is
all the more necessary that the Oppo-
sition leaders <hould be enabled to look
‘at the interim reports and the back-
ground papers also.

AN HON’BLE MEMBER : Reports,

SHRI BHUPESH GUPTA: 1 do
not know. [ am not so clear. (Infer-
rieption),  All right reports, Let it be
either plural or singular. We discussed
it and 1 think it was a valid demand
that the C.B.I. report from which the
charge-sheet enicrged should be examin-
ed by the Members of Parliament. It
was a very legitimate demand. T sup-
ported it and T still support it. Yester-
day. Mr. Morarji Desai has written to

" the Speaker a letter in which he said

A



153 Re. demand for

CBI Report

that he would start his programme of
satyagraha if the C.B.1. report is not laid
on the Table of the House. Mr.
Morarji Desai in his letter, which you
can see with the Speaker, does not use
the word in plural. He says ‘“the re-
port”. Now, Mr. Morarji Desal is en-
titled to change his mind. I am not
saying it. But his case was, to which
he attached the term “satyagraha”, that
the report should be laid.

SHRI BANARSI DAS (Uttar Pra-
desh) : What constitutes the report ?

SHR1I BHUPESH GUPTA: That
we can discuss. We are presently dis-
cussing Mr. L. N. Mishra. What con-
stitutes the report can be discussed later.
That is why from the Opposition friends
I got also the impression that we are
interested in getting the C.B.1. report in
singular. Well, if they want in plural
1 have no objection.

You, Sir, made a suggestion. Earlier
1 had made a suggestion and you had
also made and wé felt that a solution
would be found. The Government came
out with its proposal. It seems that
they were prepared to show the report,
as you suggested, to the Leaders of the
Opposition under your chairmanship. 1
did not accept the Government propo-
sal. I suggested immediately my alter-
native proposal. It is there in
the paper. It seems somebody has
given it. It has been circulated to the
Members. We were bound by two con-
ditions only which T am glad they have
accepted this morning. They told you
that the Government would accept our
proposal. Sir, what is that thing? It
says that “we will not divulge” what is
there in the report for public use and
we shall “not treat it as a precedent”.
These are the two points. These are
our obligations and after reading the re-
port we can take whatever step we
like . .

SHRT MAHAVIR TYAGI: Do you
confirm this one thing that the condi-
tion laid down originally by the Govern-
ment was that even Members will not
be taken into confidence, that the
Leaders will not talk it over with the
Members of their party . . .
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SHRI BHUPESH GUPTA : Tyagiji,
you are quite right. 1 do not like to
whip the dead horse in this matter. That
is gone. They have not insisted on it.
You also supported my draft at that
meeting. The Government had accept-
ed my draft. So let us not bring in
that thing. My draft is very clear be-
cause the Government is also trying . . .

AN HON’BLE MEMBER : We are
trying to come to an understanding.

SHRI MAHAVIR TYAGI: Both
the drafts.

SHRI BHUPESH GUPTA: Al
right. The Government draft said :—

“It is prepared to place before them
the CBI report on condition that
they would peruse the report them-
selves and in no circumstances either
disclose it to anyone or guote it in
the House. They should not make
any use of the report except to satisfy
themselves as to what it contained and
this would not be regarded as a pre-
cedent.”

[ objected to this draf.
the other draft.

Then I gave

SHRI RAJNARAIN: We have read
it.

SHR] BHUPESH GUPTA: No, he
wants it. “The Government is prepar-
ed to place before the Chairman of the
Rajya Sabha the CBI report on the basis
of an undersanding . . ."

SHRI RAJNARAIN: This is Gov-
ernment’s draft.

SHRI BHUPESH GUPTA : Tt is my
draft.

SHRI RAIJNARAIN: But the Gov-
ernment has taken your draft. So it is
Government’s draft now.

SHRT BHUPESH GUPTA : Suppose

you accept it, does it become Mr. Raj-
narain’s draft? Don’t be embarrased
by it. My draft was: “The Govern-
ment s prepared to place before the
Chairman of the Rajya Sabha the CB}
report on the basis of an understanding
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that the leaders will peruse the report
but will not disclose it for public use
or quote it in the House. It will, how-
ever, be open to the Members to keep
in mind what they come to know in the
event of their speaking on the subject.
It is also agreed that this will not be
regarded as a precedent.” Now, Sir, 1
am reading it for them to consider also.
Suppose we go through the report they
have given. They say it is full report.
Whether it is full or half, only they can
say. If you think it is half, let us see
whether it looks like half.
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SHRI SALIL KUMAR GANGULTI:
If it looks like half, then what?

SHRI BHUPESH GUPTA After
that there are two obligations: one,
we shall not divulge it to the public or

* the press and two, we shall not regard
it as a precedent for the future. Now,
Sir, what prevents us from making re-
presentations to the Government that
this step or that step should be taken?
The Opposition can make representa-
tions not always on the floor of the
House.

SHRI SALIL KUMAR GANGULI :
Sir, may I ask him a question through
you ? If we are of the impression that
the report is not a full report and some-
thing has been suppressed . . .

SHRI N. R. CHOUDHURY : How
do you know it? Unless you go
through the report, how will you know?

SHRI SALIL KUMAR GANGULI:
If we are of the opinion that something
has been suppressed . . .

SHRI BHUPESH GUPTA : You sit
down. Credit me with that much intel-
ligence. You are a solicitor. T am
also a kind of lawyer who never accepts
briefs. Now, I tell you we also dis-
cussed that point. I am just now dis-
it in the context of the “satya-

cussing 2
graha”  hat you propose Well, if
the “satyagraha” had not been there,

we could have discussed many other
things. At the moment, I am not pre-
pared to pre-judge anything. T have
some submissions to make or some cri-
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ticism to make. Certainly we can do
it. This is an independent case by
itself. Now, we cannot divulge the
report to the public nor quote i, Tt

is quite clear. They said we could make
our submissions in the meeting. Surely
we can make, but why should we start
pre-judging it just now ? Probably 1
will have more submissions. Why
should I pre-judge it? I want to be
absolutely fair because I know that here
we are fighting for a principle, I would
not like to be caught on the wrong
foot anyhow. We demanded that the
CBI report should be laid on the Table
of the House. It was wrong on their
part not to have laid it on the Table
of the House. Then this suggestion was
made that it should be shown to the
Opposition leaders We went there.
They were ready to show it. But when
they said we should not talk abour 1t
to anybody else, we said “No, we shall
talk to our party members and others;
only we shall not give it to the public
for consumption because it would pre-
judice the trial and all that sort of
thing.” It was a very reasonable sug-
gestion and they accepted it. Now we
can see it and having seen it, we can
come to our conclusions. But one thing
1s quite clear, We shal] fight for it, but
we shall be never participate in the
“satyagraha” Tt is absolutely clear. Do
not misunderstand it. I shall voice the
demand as strongly as I can, 1 agree
that the CBI report should have been
laid on the Table and a committee
should have been appointed. But there
is sometimes a via media; there is some
times a give and take, In Parliament
politics also it does happen and it has
happened. I think the Government has
also yielded to us. What was the atti-
tude of the Government ? “No, noth-
ing will be done.” It was an arrogant
attitude. But I think saner counsel
has prevailed on the Treasury Beaches
and they have accepted it. I think we
should accep the opportunity,  Other-
wise, none will see the CBI report and
we shall be making the same speeches
ali over again. The public also want
the opposition leaders to see the CBI
report and come to their conclusion. 1
would like to deal with the matter res-
ponsibly when you are in the picture.
I shall like to deal with it 'in the Cham-
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ber. If no remedy comes, 1 shall not

be bartering away my rights under the
Constitution to come to the House,
.except that under the agreement [ shall
not quote the report in the House nor
shall T give it to the press for public
use. These are the two conditions.
Why should this not be acceptable to
vou ? [t should be acceptable to Shri
Morarji Desai who wrote to the speaker
about this. I would like all Members
te know what the CBI report contains.
1 am very sorry only the leaders will
see it. Then we are now free to tell
about it to the members of our Party,
‘Congress leaders can tell their members.
Shri Rajnarain can tell his Party mem-
‘bers. There is no objection to even
telling Shri Charan Singh. That is also
covered by my draft. T can tell Com-
rades Dange and Rajeswara Rao.
Having seen the CBI report, we can
discuss it privately maintaining the
terms of the agreement and come to our
own conclusions as to what should be
done. You can call another meeting
as to what we have to say on the draft.
Then you can discuss as to how you
should proceed. But why forestall a
thing ? Parilament through its leaders
should be apprised of the contents of
‘the CBI report which according to them
is a full report. I cannot geustion it
till T have seen it . .

ot A m :osfay s
T § ATAT FrHE qET,
TAraq @ a3z SrFAv AT g st g9
Teg & f& ¥eaT Hio dro Ardo FY We
92, S¥ WZ F) gW IH §IT H W F)T
7 #¢ 91T T4 IgFT ofeqd q9 & F
aqr q  SAF gq9S f T 1 A
# gz srar argar g fa oo ym I
FN W BHA| TR A AT W@ g IR
Tz & FM} F A ag F@AT AR
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gz & afer wfgsg & N aqe 7%
Tifaarae &7 Jva< w4 By ary, fafqex
®F @0g , HfAAT &7 KL AS FH A7
T SFF Aty F dlo dto ArEo Fy
W g, A SAF aR A feT @y
AN TN & A HTTF I FT wqeT 2

q agg amE F g FeAr Aear
g 8w awe #r w1 gade a8 2
qgT 9T WT A, @ FEr 78 g AR
Hio dro Mo F Gz A @Y A5 &
A TH g ¥ wfee gda o # T
St garar fear wrar g, 93 8 Fav A8
A &1 A AT 9TD TG & Faar anaar
g f& s afaarthe &1 Wz Ffaae
FIAETH AT F &1 o dro ardo
Fr feqie &, #1¢ oFwsa &, sz §,
q 9EF A F Hqg & TF wiar oW
g, @i gvgm IR g 9 axg & fa+u<
fearar @Far & a A &3 &<
92 BILAMIM AT qFar g1 & ST qqm
TR & TH AT FIA ARRAT E HT 9
FZAT ATRACE . . .

SHRI BHUPESH GUPTA : I thought
you are asking me g question.

MR. DEPUTY CHAIRMAN : Can
I reply to that because the suggestior
was actually mine.

St TG ;oW TH 3 A
g, a1 gark fau qdiTa & srdt & 1
F %8 1

s Jegwafa : 9gE= Y T[T ATy FF
WE | # AOHT T W@ § 5 aa oy
9T 7 feuree f&ar because there was
a precedent and the report was placed on

such and such a day. az gt a&f g1 )|
According to the draft, that is what

it means ¥fgy a7 gfedde feare 1 aY
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38 FE At Asar ¥ 1« wiq fears
#X f5 arfEn gAW §EE A @I A
aY | 3T &3 7\ feale a1 wadl & afFa |
Nobody can quote thls as a precedent
and demand it as a matter of right.

Thatisall. 7z &G g |
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sfy AT ¢ A, ®u fAged
qra W E F AT S AT IR F |
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T@r @A HygFIN ARATEH [TER

wrzqa OO war @ @i @, F40EW
# A fedie mae A7 g & W

T 8 q@Ar dEar § ) gafag gmd mar
ar f& dio dvo wifo #v NAiE Ait 7z
awra At foq o 72 Iq; &, w2 w9
gar fmar srg

SHRI BHUPESH GUPTA : 1 have
heard his points. 1 think the House
' has converted itself into a commitlee.
He has raised two points and I think
they are legitimate points. Sir, first of
all, you have answered one point about
the precedent. It only means that if
and when in future I make a demand.
for any report to be laid, T will not
quote .this as a precedent . .

SHRI D. D. PURI : Yes.

SHRI BHUPESH GUPTA: .
and on the strength of it seek the sub-
mission of it on the Table. That is all
On merits 1 can do it. You are not
even bound by it.  With regard to the-
parliamentary thing, Sir, you know
very well that I have been here for long
and 1 have never said—nobody has
said, T think—that all the CBI reports
should be laid on the Table of the
House and that has never been the
stand of anyone. Some CBI reports are
sometimes demanded because cof some
special, overriding and compelling con-
siderations of public interest or public
standard. We have done it once or
In the CBI you have many
reports which have piled up, which have
piled up in the Ministry of Home Af-
fairs and we never demanded that all
the reports should be laid. Therefore,
{ am not suygesting that the procedure
should be reversed by us. Let it con-
tinue. [ am not demanding that the
procedure which has been followed so
far should be reversed, I am only keep-
ing the options open and, Sir, you
have very rightly said about the prece-
dent and, on the merits of the case in
future if the demand is justified. we
shall make it and we are not signing a
way our rights and privileges in this
respect.
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SHRI T. N. SINGH : Mr. Bhupesh
Gupta there is one point. The condi-
tion laid down is that this will not be
a precedent. Does it not bar us from
raising a similar demand when a Mini-
ster is involved in a similar case in
the future ? How can we stop it ?

SHRI BHUPESH GUPTA
thing is quite clear. The text of
thing . . .

One
this

SHRI T. N. SINGH : 1t is not the
‘text’. 1 am not particular about words.
What Y say is this. The undertiking
given by this House for future Members

of Parliament to come that we shall
not treat this as an example ., . . (Inter-
ruptions) Why not . . .
(Interruptions)
SHRI BHUPESH GUPTA : ‘Prece-
dent’ and ‘example’ are not the same

thing.

SHRI RAJNARAIN : What 1s the
necessity of saying this ?
SHRI BHUPESH GUPTA : ‘Prece-

dent’ has a meaning; it has a juridical
meanings . (Interruptions) Do 1
demand the CBI report this time to be
laid on the Table of the House on the
basis of some precedent ? No. On the
merits of the case 1 demand it. T need
not cite any old cases at all. You can
always do it in future. But we are not
now dealing with a contingency that
might arise in future. We are dealing
with the present situation.

SHRI RAJNARAIN : How :an you
accept this? . . .

(Interruptions)

SHRI BHUPESH GUPTA : First of
all, it is possible that the CBI report
has got reference to this kind of thing.
I have not seen the full report. Why
should I presume what I might ...
(Interruptions) You are trying to go
ahead. I would see the CBI report. I
would try to find out what it contains
and does not contain. I shall come to
the conclusion which need not relate
only to Tulmohan Ram’s case. I might
also see other related matters on a
wider scale. I will make submissions
to the Chairman of the committee
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; which will be considering . . .
(Interruptions)

SHRI RAJNARAIN
convince us,

It does not

SHRI BHUPESH GUPTA You
will not be convinced, because you
have made up your mind.

Let me make the position clear. ¥
am not satisfied. I tell you that T am
not satisfied with what the Government
has done. There is no doubt about 1t.
1 stand by the basic demand which 1
made on the 27th of August. But sup-
pose they do not agree to it, do we
retire and do nothing ? The only thing
1 say is that we will not participate in
the ‘satyagraha’. Other methods are
open to us...

Interruptions)

SHRI T. N. SINGH : You took a
different attitude from that of Gandhiji
in 1941 also.

SHRI BHUPESH GUPTA Well,
Gandhiji has been mentioned. You
know very well when I spoke against
Morarji Desai when he was Deputy
Prime Minister. At that time I demand-
ed a CBI inquiry into all his shares
in the busihess. He did not deny it
He did not disclose it. Then I got the
Balance Sheet and exposed it here...

(Interruptions)

off IR . T T A AT I
T F qia & o ot § fF a0 AU
FqrE Yy faar® a1f frid gt @ s &
qar fHar e |

(Interruptions)

SHRI BHUPFSH GUPTA : That is
why I say that you are playing poli-
tics ... (Interruptions) But, Sir, Cor-
tuption cannot be fought with a narrow
partisan angle. ..

(Interruptions)
oY TR © WTTST IqME & ¢
Fro dro arfo #Y RN #uTz7, W
qqre g |
SHRI BHUPESH GUPTA : T know

very well. All the CBI reports will
be gone into, and some will at least be
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relating to .some very esteemable former |

Chief Minister who belonged to this
side of the House . . .

(interruptions)

SEVERAL HON. MEMBERS :
Yes, yes Let that be . . .
(Interruptions)

SHRI RABI RAY : We accept the
challenge. Let the Government also
accept the challenge,

T RANIAN @ TITHE JTL HAET
A MUEH dR A 92qms H
feare @

(Interruptions)

SHRI BHUPESH GUPTA : We will
be a party to fighting corruption. If
L. N. Mishra is guilty, hang him. If
Bhupesh Gupta is corrupt, hang him.
That is not the point. The point is
that you wanted to see the C.B.1, report.
See it. (Time bell rings) 1 have tcld
them not to rely too much on the C.B.1
report. C.B.I is also an organ of the
Government. Having realised that
C.B.IL. report will not help them, they
are heroically retreating from their
position. We shall go through it. We
shall read it and then we shall see what
the Government has shown or not
shown. We shall proceed according to
the rules laid down. You have taken

this thing in the Chamber. I am not
precluding myself. I am not pre-
judging what should be done, We
have agreed to it. In view of this,

satyagraha should be stopped.

SHRI BANARSI DAS : How many
times will he repeat it ?

~

Y IR ¢ @exwa  AE WL
@t g w7
SHRI BHUPESH GUPTA : BRefore

1 sit down, I will say that we stand by
the principle laid down. You have
taken the initiative. The Chair has taken
the initiative. We are prepared to co-
poerate with you in following the mat-
ter according fo the rules and proce-
dures laid down by you in a manner
which will, on the one hand, ensure the
dignity of the Members of Parliament
and, on the other hand, will serve public
interest
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SHRI HAMID ALI SCHAMNAD
(Kerala) : I should like to express the
view of my party also in this manner,
The Government ought to have placed
before the House the C.B.I. report in
toto. By not placing it before the
House and before the Members of Puar-

lia{nent, they have expressed their
gmlt. This is not a party issue. This
is not an issue that has to be dealt

with by the Members alone. The entire
nation is watching what is going on
today here. I appeal to the Govern-
ment to place the C.B.I, report in toto
before the Members at the House se
that the nation as a whole may know
what is going on in this corruption net-
work. This is not a matter affecting
one Member of Parliament alone who
has been sacked. Sir, this is a conspi-
racy, a conspiracy of corruption, and
every Member of Parliament has got
a right to know what has happened.
whether it is at the ministerial level or
at the governmental level and at the level
of Members of Parliament who are
involved in this*matter. So I appeal to
the Government to place . . .

MR, DEPUTY CHAIRMAN Mr,
Schamnad, we have traversed a long
way from there. You express your view
on the proposals that were formulated
yesterday.

SHRI B. V. ABDULLA KOYA
(Kerala) : Are we to follow the expres-
sions expressed here ? We have our
own independent view., "Why do vyou
object ? He has taken only four minu-g
tes.

MR. DEPUTY CHAIRMAN : Mr.
Koya, T must remind you that there is
no discussion before the House on this.
T allowed certain Members to make
observations on the proposals that we
were discussing yesterday. You cannot
reverse back and start all over again.
That is why I am reminding you. When
I am talking to Mr. Schamnad, no other
Member need help him. He can take
care of himself,

SHRI HAMID ALI SCHAMNAD :
Sir, T appeal to the Government to ap-
point a parliamentary committee also
to go into this matter.
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oY Tatw WS ATEA (I q2W)
Igaqmfa s, § faw QA fage FHar
|Argar | wwiafa ST, S ogEE e
T % MA@l AT 393 arg . faldy
qer 3 Jar # fafer g 3{{%
aw & ¥EAtT IR T3 ST, T
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I JIfRT |
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AT ¥ A o dTo arfo Fr N

qIq ® A & 0 o arfe o3t gey
d gaAgr § A0 w3 AR agd e%
qF IO A S F | FEWE §oamd
geE FO Fal AQT §, AT #@l AR
F® F21 4T &, g araq TEwrfa o
AroF qAA B TE | A AMF ¥y FRAT
qigaT g f& N mawn ag 4wy 2w
#ro dro arfo F RAE 43 AA &
ardifsma g s dfea v 7 #ar @
ag O fuNe aga F g F amA
T@T F qar § zEd o faeef .
% 3% ag@ aad RO agt wre
ar WA FEAT A § % Hro dlo urio
7 fagT gga fag &, o7g1 Al 92 w3raq
q A%IHT AR @ Z #IT " A9q
er@d H IqAsY g | ar% a3 gersfen
TFFITH & &1, A1F ATET FN WAES &Y,
q8 gul fewrd g, 95 &7 919 e §
g T IFHT AFA qIEAT B AT E . .,

SHRI SALIL KUMAR GANGLLI :

Sir, I want to contradict him. He 1s
making a new statement,

MR. DEPUTY CHAIRMAN : Please
take your seat. I cannot allow this
kind of interruption. Please take your
seat now. And nothing of what you say
will go on record.

SHRI SALIL KUMAR GANGOULI :
(Continued to speak.)

MR. DEPUTY CHAIRMAN : He
wanted two minutes and you are going
to interrupt him. T have given him
strictly two minutes and he should finish
within two minutes. .
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=i Rl maa HY e TF
gfqz 3 & | 4 374 fdaT & fF a

7q: T@ AT e F1 3@ |
(Interruptions) '
=it afas e A 0 FT7 F@F
qEr & ... .

MR. DEPUTY CHAIRMAN :
Please take your seat,

st Taw R AT 7 ug fAdaw

- Fear f5 fagd @gad, S oAy waal

43 ATHAT Jgraq & faarrda & s
37%) fatz THd gE-um aRE O e
g1 &% A Fn A 200 wIA F

TR

st afas g At
gar...
MR. DEPUTY CHAIRMAN : Mr.

Ganguli, you are not going to reply to
kim.

5 g 200

Y AR M 413 @ AT, S asd
§Iq saEd | WWE & Sasr wrd
g mafen W & s g s w7
agrsr & 1 faad aarg TEARD % gU &,
3T qFw & qafawi @ s 1

qreaa, gEh ﬂara’r St FTA
g, 9 W F wior AT @ E ) 4 gamar
g @3 wrg Al g1 98 d aEIe ey
feafeard@l =N 5 Do Do uro H
fZ Ju % wrq, IfEHT oG aTaraRT
qI7 T gIFIT faqw ¥ Jarel &0
feg® 1 qare &1 € & | SwAwafy o,
7 a9 THaTq FEAT ATgaT § B Ao o
Ao A T 300 I= & FealE v &, 3
F ATYR I JI@A T TFIAT G972 |
T armarg ArE & IS G g o
AW W@ TAT g AT TR Ay o
Faife gay qafan N wwrEr fager
7 gaAar § g o aro Ago Ty
Afgs A AT a3t WE A Qar
aql  Tad HAT |
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Wt ORALAW 2 A AT R qLE FO

& IR amar § Fa70 7rgar g fe a0 \ arg 7@ E & & gfiaat s gam ad &9

o Fro aTéo F RANE 3 I H w1ad |

gar faar s A geara q3m qeq
4 @ 3% A7ET g7 ¥ fkad & f4g
FEEIT qT 2 AT ST Fgar aArfag )
IgF Fr@ & gn frAr TS 9= qgs
qFF &, %73 §gWF W@ gEY § {4 A
gfl fefid § sgar w@a, TWA 4T
form wad aradf | za @ AUl Ay
ArTFIE L & qrAg 4 ¥ 9T & A
asdr g1

arfgdr arq & ag %277 ARAr g
f+ o dda & S gome @7 AT S8
A W E oAg Sw At & FWits amid
dgfaqra & sigy SN qaga «r  qq4S0
fegr mqr &, 9 gy @ T Iaw
ATT F @A AT agi R A5 gL &) A
aamar g fe ga ark § |ama A1 A
#3947 gfagm 1 qfify 3 s )
AFLAT, RI W H 59 THL & I
a&T A Tad favy fegfa gar & s
are A FE Wrgar ¥ g, wwA §
g, IITFIY 3 am 9T g, M F
g9 9T g a1 afgsrd & [ 9T,
afee awey g@mg F1 arq [Fdr ql
W W H awme H WS G A,
ATATATEr T WS g SgoT, guiafaai
F US g wraar | oar fegfa & a0
a1 A frara &1 Uw af &) qrear |
g Geh g SQAr | § A, a9 fa3eT
AT ARAT § f& M AT 9@ ATdq
F FaTE ¥ @ &, awraa® F garg
¥ < & 9 7m0 o A gd4
faare &3 ¥91 39 IHIT 3 AT I99d
#) nff@ faseft | F anmal g & 258 @)
ATATF g ¥ M afga § § saew
B AT | AT AT a9 fRam™i (T
TAI &1 UK gF AW A @A WRy &)
@ ¥W AT & game ¥ ag Al aAr
gFar g |

MR ARAE: T g9 qH0 3
TR FTfAET @wEr g

MR. DEPUTY CHAIRMAN : Mr.
Kumbhare now. And [ am givingz you
only one minute.

SHRI N. H. KUMBHARE (Mahara-
shtra) : Sir. I have to make a small
submission about my grievance. Today,
a meeting was convened by the Chatr-
man and leaders of the Opposition were
invited but I fail to understand why re-

presentation was not given to small
parties here.
MR. DEPUTY CHAIRMAN : You

are only one man; there is no parcy at
all,

SHRI N. H . KUMBHARE : I am
not speaking for myself, but for other
political parties.

MR. DEPUTY CHAIRMAN : You
make whatever submission you want to
make,

SHRI N. H. KUMBHARE My
submission is, Sir, that if the Govarn-
ment is prepared to show the report ana
if some of the members of Opposition
are not willing to go into that rzport,
why cannot the report be made avail-
able to those leaders of the Opposition
who would like to have that 1eport ?
1 would request the Governmen: to
make the report available to other mem-
bers who would like to have a look at
it.

SHRI OM MEHTA : Sir, I have
patiently listened for two hours to what
has been said from the other side, by
the hon. Members of the Opposition
and their leaders who were yesterday
in the meeting with you at 430 PpM.
and today also in the morning at
about 10 A. M. As you know. Sir, this
licence issue has been going on in the
other House and in this House, no¢ in
this session but in the earlier session
also. In both the sessions this has been
going on. Mr. Niren Ghosh in his
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wisdom gave a notion that this should
be discussed in this house. He gave
the notion and 1 hope that it was not
done by the Secretariat but he wrote
that it should be discussed under Rule
176 on the floor of the House. Though
we were not obliged to agree to this
notion. Sir, but still we thought that
nothing should be shrouded in mystery
and we agreed to Mr, Niren Ghosh’s
suggestion and the notion which were

given by the Opposition parties. We
said on this very floor of the W ouse
let the truth come out; let them state

what they wanted to and we will have
our viewpoint to put forward, Let them
listen to our paint of view so that the
truth is out and let the world and
everybody know what is the truth. We
never wanted to keep anything secret
or shrouded in mystery. Again they
tefused to diccuss because they thought
that the C.BI. report was an essential
document and jt should be in their
knowledge and that they would discuss
it only when the C.B.I. report is placed
on the Table. T have got the proceed-
ings here. Sir. Time and again they
have asked : “CBI report: CBI repert™.
Nowhere have they said that other
documents should also be given. Sir,
the full report is with me. The words
they have used are—if you allow. T can
read them aad 1 can quote them also—
“CBI report; CBI report.” Yesterday,
Sir, when in your wisdom you were
kind enough to find a way out of this
impasse, you gave a suggestion. At
that time T never knew the view of my
Government. Some of our Opposition
leaders were sitting here and they wel-
. comed the suggestion. TIf you like. Sir,
that suggestion is also with me, [ can
tepeat that. Then, Sir. at 4.30 p. M.
I came before the leaders and hefore
you, Sir, and I accepted the suggestion
given by you. The Government accept-
ed that suggestion and the resolution
which was read by Mr. Bhupesh Gupta
that Government is prepared to place
before the Chairman and leaders the
C.B.1. report in this case on the cundi-
tion that the leaders would persue the
report themselves and . . .

SHRI LAL K., ADVANI : He never
used the words. *‘peruse”.
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| SHRI OM MEHTA : Those are my
| words, Their leaders will peruse the

teport themseives and will, under no

circumstances, either disclose it to any-

one or quote it in the House or make

any use of it except to satisfy them-

selves as to what the report contains

and also it would not be regarded as

a precedent, There was no earlier

draft. But Shri Bhupesh Gupta sug-
| gested another draft and in the presence
of everybody be wrote a draft and gave
it to me. Immediately, my reaction
was—I will consult the Government and
tomorrow morning we will come and
tell you about our reaction. Today
the first thing I did was that T came
and said that the draft is acceptable to
the Government and we agree to it.
Then Mr. Advani said in the very begin-
ning that somehow they got the impres-
sion that a summary of the report
would be given to them. Sir, I empha-
tically say that in my draft there is no
word ‘summary’. And, also, Sir, I
would like to make it clear that nor-
mally in such investigations there are
no other reports. The investigation
report, which we call the C.B.I. report,
is the final report, on the basis of which
the challans are filed. This is the
report, Sir, which was sent to the
Speaker, and the Government has been
generous enough to take the leaders of
the Opposition into confidence. And 1
said, Sir, in that committee that 1T am
thankful to 4/5 Opposition leaders who

supported this stand and who agreed.
(Interruption) There was Mr. Ad-
vami . ..

SHRI RABI RAY : Name them.

& fagie #ar ?
- - 0 . I
st 3R Rgat - § gigaed qg1 KEAT

st TIRAITAAM ZAH FATIAT 7 |
QiR § FIE Y Fp awal § H1Earey
A ¥ far, @@ wa T fawar, A N

b fEaAT. .

‘ St TIRATARM : ATINTH qIEq FA
\

|

«

i
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st gawrafa : wRFEREAY S, A#9
A Fgi F 7E0 7 amw A wg AT, ag
A FrfgT & 1 gafag s A9 @i 92
5T 1

St QRN © F 07T, ATEFT¢
St a adt fear, ¥ QrAar g <&@ U A
agl faar, § @rtar § A%7 N8 3 T
foar ...

MR. DEPUTY CHAIRMAN : Mr.
Rajnarain, what transpired there, you
better not go into that.

SHRI RAJNARAIN :
from so many sources.

1 have heard

MR. DEPUTY CHAIRMAN : You
can hear anything. We do not go by
hearsay.

St AN 2 ST A0 qqR T Fa
aF & 7 sAm weqr adr arfguoar L ..

st @@ g 0 SRE QT FAT FA7
f& w7 gRgy  frar ?

|t URALEW ;. AT gR AIE
F3d § f% areamd o, W uw, AT
0T 5§ T 9, fasgia qnd frar )

MR. DEPUTY CHAIRMAN :
a fact,

It is

SHRI OM MEHTA : Therefore, our
proposal fell through because Mr., Ad-
vani, Mr, Rabi Ray and Mr. Niren
Ghosh did not support it. So the posi-
tion of the Government is quite clear.
We never wanted to hide anything, and
by agreeing to show the complete C.B.L.
report to the Opposition leaders, to
you, Sir, we acceded to each and every
word of the suggestion you gave and
we thought that the unanimous opinion
of the House was that it should be
shown to the leaders. I say with pain
now that it is on second thoughts they

_have thought of these documents and
other things and other things. It was
pure and simple. First of all, they
gave a motion, for discussion and they
backed out of it. They wanted the
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CB.IL report, we agreed to it, and
again they backed out of it. T think

even if we give them the documents,
tomorrow they will say, ‘No, they are
fake documents’, and they will back
out.

(Interruption)

SHRI NIREN GHOSH
report covers all reports.
there is no report.

MR. DEPUTY CHAIRMAN : Now
the House stands adjourned till 3.30
p.H. today. We take up the Calling
Attention when we resume,

Th: House then adjourned
for Junch at two of the clock.

C.B.1.
Otherwise,

The House reassembled after lunch
at thirty-one minutes past three of the
clock, Mr. Deputy Chairman in the
Chair.

RE STATEMENT BY PRIME MINI-
STER

=} URACTAN( IAT T]A ) 2 T FAY
FEzHz FT a7 gar ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PERSONNEL
(SHRI OM MEHTA) : I think there
are some developments in the other
House. So, she is not making any
statement today.

SHRI LAL K. ADVANI (Delhi)
We could not understand what is the
position, because this morning I have
made my position very clear.gug 379

7ai 97 a@ 3 feam oy fa aew
qrRA g ATARIGT AT STfee 1T 743
W #gT a7 5 oar@ 12 AN aF
qar @ & | #4if% gAF) gEar e
¥ frozq fawr oy waw g4 QT
3% fag 74 agr ar fr ga garA A
F A@ gAT | g8 DA § 7z o fAaza
FRAT T AT . wgar il 7 ofr w37
gfs g mgT ¥ g whafafear g
§ a1 ga afafafydi 3 T §
qrt W afifay suAw



